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M/s Marudhar Kesari Stones Pvt. Ltd.   ..…     Appellant 
G-1/75 TO 78, 3RD PHASE, HARMARA ROAD,  
RIICO INDUSTRIAL AREA, MADANGANJ KISHANGARH, 
AJMER, 
RAJASTHAN.  
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Commissioner of Central Excise & CGST  .....  Respondent 
NCRB , STATUE CIRCLE, 
C-SCHEME,  
JAIPUR. 
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FINAL ORDER NO.50067/2024 
 
 

 
DATE OF HEARING/DECISION :  January 15, 2024 

 
 

BINU TAMTA : 
 
 
 

 

 Learned counsel for the appellant has submitted that the matter 

has been settled under Sabka Vishwas – (Legacy Dispute Resolution) 

Scheme, 2019. 

2.  Hence, the present appeal is dismissed as withdrawn. 

          

 (Dictated & pronounced in open Court)  
 
 

 
 

 
 
 

 
 
 

 (BINU TAMTA) 
                                                          MEMBER (JUDICIAL) 

 
 

 
 

(HEMAMBIKA R. PRIYA) 
                                                        MEMBER (TECHNICAL) 
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